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GOVERNMENT OF MEGHALAYA 
LA W (B) DEPARTMENT 

***** 
I

No.LL(B).42/2012/29 Dated Shillong, t he 1s t August. 2 0 14 . 

From: - The Secretary to the Govt . of Meghalaya, 
Law Department. 

To 
1. The Add!. Chief Secretary to the Govt. of Meghalaya, 

Home/Political Departments. 
2. The Director General of Police, 

Meghalaya, Shillong. 
3. All Deputy Commissioners of all Districts. 
4. The District & Session Judge, 

Shillong/ J owai / N ongstoin / Non gpoh / Williamnagar /Tura. 
5. The Chief Judicial Magistrate, 

Shillong/ Jowai/ Nongstoin/Nongpoh/Williamnagar /Tura. 
6. All Superintendents of Police. 
7. All Judges of 3(three) Autonomous District Council, 

Shillong/ Jowai/Tura. 
8. All Public Prosecutors/Government Pleaders of all Districts. 

Subject: - Criminal Laws (Meghalaya Amendment) Act, 2013 (Act No.8 of 
2014). 

Sir, 
In inviting a reference to the subject cited above, I am directed to 

inform that the President of India has assented the Criminal Laws (Meghalaya 

Amendment) Act, 2013 (Act No.8 of 20 14) on 29.06.20 14 and notify on 07.07.2014 and 

two copies of the Gazette notification are enclosed. According to the Amendment Act 

referred to above, Section 506 is now cognizable and non bialable. 

Yours 

Jl 
faithfully, 

(L.M.~ 
Secretary to the Govt. of Meghalaya, 

Law Department 
***** 

NfYm0.No.LL(B).42/ 212/29.A, Dated Shillong, the 1 s t Augus t , 2 0 14 . 
00py to the DEO (Date Entry Operator ) Legal Remembrancer's Office, Room No. 10~ , . 

Main Secretariat Building for uploading the notification in the Law Department website. 

By order 

JL 
etc ... , 

Secretary to t~aya, 
Law Department 

***** 
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PART-IV 
GOVERNMENT OF MEGHALAYA 

LAW (B) DEPARTMENT 

ORDERS BY THE GOVERNOR 

NOTIFICATION 

The 7th July, 2014 . 

No.LL(B)42/2012/22.-Criminal Laws (Meghalaya Amendment) Act, 2013 (Act NO.8 of 2014) 
is hereby published for general information. 

MEGHALAYA ACT NO.8 OF 2014. 

(As passed by the Megha/aya Legislative Assembly) 

Received the assent of the President on 29th June, 2014. 

Published in the Gazette of Megha/aya Extra-Ordinary issue dated 7th July, 2014. 

CRIMINAL LAWS (MEGHALAYA AMENDMENT) ACT, 2013. 

An 

Act 

to amend section 506 of the Indian Penal Code (Central Act 45 of 1860), Chapter XXII of First 

Schedule on section 506 to the Code of Criminal Procedure, 1973 and Criminal Law Amendment Act, 

1932 in its application to the State of Megha/aya. 

Whereas, prior approval of the President of India has been obtained. 

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-fourth Year of the Republic 

of India as follows:-

Short titie and 1. (1) This Act may be called Criminal Laws (Meghalaya Amendment) 
commencement 

Act, 2013. 

(2) It shall come into force from the date of. publication in the Official 

Gazette of Meghalaya. 



590 THE GAZETTE OF MEGHALAYA (EXTRAORDINARy) JULY 7, 2014 [PART-IV 

Amendment of Section 2. For the eXisting section 506 of the Indian Penal Code, 1860, the 
506 of the Indian Penal 
Code (Act 45 of 1860). following section 506 shall, in its application to the State of Meghalaya, 

be substituted, namely, -

"506. Punishment for criminal intimidalion.- Whoever commits, the 

offence of criminal intimidation shall be punished with imprisonment 

of either description for a term which may extend to three years, or 

with fine, or with both; 

If threat be to cause death or grievous hurt, etc.- And if the threat 

be to cause death or grievous hurt, or to cause the destruction of any 

property by fire, or 10 cause an offence punishable with death or 

imprisonment for life, or with imprisonment for a term which may extend 

to seven years, or to impute unchastity to a woman, shall be punished 

with imprisonment of either description for a term of three years and 

which may extend to seven years, or with fine, or with both". 

Amendment of the first 3. In the First Schedule to the Code of Criminal Procedure,1973, in 
Schedule to tho Code of 

Chapter XXII, for Section 506, the following Schedule shall be Criminal Procedure, 1973. 
substituted, namely,-

"lioe Criminal Imprisonment Cognizable Non- Magistrate 

intimidation for three years, bailable of the First 

or fine. or both Class. 

If threat be to Imprisonment - Do- - Do - - Do -
cause death or for three years 
grievous hurt, which may 
etc. extend to seven 

years, or fine, 
or both. 

Amendment of Criminal 4. In Section 10 of the Criminal Law Amendment Act, 1932, the figure 
Law Amendment Act, "506' shall be omitted. 1932. 

L. M, SANGMA, 
Secretary to the Govt. of Meghalaya, 

Law Department. 

SHILLONG: Printed and Published by the Director, Printing and Stationery, Meghalaya , Shillong 
(Extraordinary Gazette of Meghalaya) No.213 -700 + 300 - 9 -7- 2014. 

website:- http://megpns.gov.in/gazetteJgazette.asp 
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is hereby published for general information. 
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Received the assent of the President on 29th June, 2014. 

Published in the Gazette of Meghalaya Extra-Ordinary issue dated 7th July, 2014. 

CRIMINAL LAWS (MEGHALAYA AMENDMENT) ACT, 2013. 

An 

Act 

to amend section 506 of the Indian Penal Code (Central Act 45 of 1860), Chapter XXII of First 

Schedula on section 506 to the Code of Criminal Procedure, 1973 and Criminal Law Amendment Act, 

1932 in its application to the State of Megha/aya. 

Whereas, prior approval of the President of India has been obtained. 

Be it enacted by the Legislature of the State of Meghalaya in the Sixty-fourth Year of the Republic 

of India as follows:-

Short tiUe and 
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